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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

=

PROVISIONAL
ENROLLMENT

NOTIFICATION

t8q3 d 9,IS /RG/LPNo Dated: 14 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abdul Raouf Khan
S/o Shri Mohd. Younis Khan
R/o Village Gunthal Nlohalla Ustdaan Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-322-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order T£olS

Yasin igh)Mohar;
RegisJl"ar Administration

/06/2025No: 3 1 ?39– 90 /RG/LP Dated: 1 G

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch
(../pc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Raouf Khan, Advocate

. ..... for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

a 26l£No: IBn q /RG/LP Dated: /4 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abhijeet Sharma
S/o Shri G.L Sharma

R/o 45/C, Lane No. 23, Bhawani Nagar, Janipur Tehsil and District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-323-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
/a'
(Moh
Reg

/RG/LP Dated: 14 /06/2025

=tXo ’S
ammad Yasin geigh)
sJ,rar AdminisJration

No: 31 aql- LI(

Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhijeet Sharma, Advocate

. . . . . .for information and necessary action.
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5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeS(

ENROLLMENT

NOTIFICATION

No: 18 gg ol AoIIf/RG/LP Dated: /1 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abhimanyu Singh
S/o Shri Rajesh Kumar Singh
R/o Village Chhan Matlooni, Tehsil Ghagwal District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-324-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

unless the absolute/final enrollment as ansought before the date of expi

Advocate is ordered there before

By Order n,J--T= ,', . \_, /-fMb i's
(Mohammad Yasin Beigh)

BPRegistLar Adminis

N„ 31%qq –Y6 ./RG/LP D,t,d: /4 /06/2025 Cb
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhimanyu Singh, Advocate

. ..... for information and necessary action.
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6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IRc?4 o>f /RG/LP Dated: /4 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abhishek Sharma
S/o Shri Radha Krishan
R/o Village Mela Tehsil Hiranagar District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-325-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order hAbPF

... \ _-am-'''
(Mohammad Yasin Beigh)
Registr gr Adminis++ation

(L M'N„ 3yZS3:4]_/RG/LP D,t,d: /e /06/2025

Copy forwarded to the:
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Sharma, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

n. qCa15"’'='r “':"'“'M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

d ) oX /RG/LPgqNo D,t,d, to /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abid Chowdhary
S/o Shri Mohd. Farooq
R/o Badhal, Tehsil Khawas, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

Advocate maintained by this RegistryNo.fK-326-2025 in the

In of provisional licence/enrollment must beThe renewal/ex'

unless the absolute/final enrollment as ansought before the date of expi

Advocate is ordered there before.

By Order

(U„,
,„,„s-,, „.,.. .,..., ,.,.„='’:F"''"'"'$F
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-courtsj High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abid Chowdhary, Advocate

for information and necessary action.

Lt.

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ t8q8 a Day< /RG/LP
U

Dated: /d /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Ms. Aditi Katal
D/o Shri Romesh Kumar
R/o Kirmoo, Tehsil Ramnagar District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-327-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(hoham Yas
Rl r Adminis'

a

3-Clio U
leigh)

ltion

N„ 3 /#a3- eo /RG/LP D,t,d, Ie /06/2025

Copy forwarded to the:
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aditi Katal, Advocate

. ..... for information and necessary action.

4

5.

6.

7.

fminist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /g?? ',/ lo 2g /RG/LP Dated: /6 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Ms. Aditi
D/o Shri Jagan Nath
R/o Rasligadheram, Tehsil Basantgarh District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-328-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order Ms
n Beigh)

++) +

(Mohammad Yasi
Regis Kar Admin

Xb###2 1481- ee /RG/LP D,t,d: 16 /06/2025

forwarded to the:
Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aditi, Advocate

. . ....for information and necessary action.

No:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

< /RG/LPNo: jat.o a+ % Dated: /4 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Adityavir Singh
S/o Shri Gajinder Singh Gulati
R/o Village Matta Tehsil and District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-329-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ;;}5Hd
high)ammad Yas

Adm inistxation
FAq

ra'
(Moh
Regi

No: 31+gq -qC /RG/LP Dated: tG /06/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi
3. ManagerJ Government Press, Srinagar for publication in the next iSSUe of

Government Gazette.
President. District Court Bar Association, Kishtwar
cpc e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adityavir Singh, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: teD JoEf /RG/LP’4: Dated: tg /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Ahmed Ziya Siddiqui
S/o Shri Syed Ajaz Ahmad
R/o H.No. 96, Ward No.1, Astan Paien near Parade Ground Tehsil and
District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-330-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ebbS
r 1. \, /nb' lars
(Mohammad Yasin Beigh)
Regisjrar Administ@tion

L bY'N,: 3 1491 - goV /RG/LP D,t,d: La /06/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ahmed Ziya Siddiqui, Advocate

. .. ... for information and necessary action .

4

5.

6.

7.

hF;5r-I
Regis;I,ar Adminigt7#tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

Flo>r /RG/LP/ q02 r$ Dated: /4 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Akarshak Saroop
S/o Shri Sanjay Sharma
R/o Ward No. 10, Rampur Tehsil and District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-33 1-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order He ISrD
©asin Behih)(Mohaml

ltionRegisXrar Admin

No: 3 t eos ’ 12 /RG/LP Dated: /g /06/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akarshak Saroop, Advocate

. ..... for information and necessary action.

4

5.

6.

7.

... ia
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe ie

PROVISIONAL
ENROLLMENT

NOTIFICATION

B+ %29RG/LPNo: 31 8/3-20
a

Dated: le /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Ms. Ambra Verma
D/o Late Shri Ashok Verma
R/o H.No. 153, Pacci Dakhi, Mubarak Mandi Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-332-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

unless the absolute/final enrollment as ansought before the date of expi

Advocate is ordered there before

By Order ohaN
$bloIS

n Beigh)
i$tration

f)

(Mohammd Yasi
Regi War Admin

ttl
\.: /

/a

N„ 3t eIS-aD /RG/LP D,t,d, Id /06/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ambra Verma, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

o. L/ems
Registrar Admihistratjon

b M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe a

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: tq'q d J.BC /RG/LP Dated: /4 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Ann Kumar
S/o Late Shri Balwant Singh
R/o Village Poneja Tehsil Chiralla District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-333-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
'.,. L._/-s
(Mohammad Yasin Beigh)

(Cbr

I

Registrpr Admin is#'ation

No: 3\ 82-1-28 /RG/LP Dated: 16 /06/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ann Kumar, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

... L /~K„
Registrmldm inistration
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